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MINISTRY OF LAW AND JUSTICE
(Department of Legal Affairs)
NOTIFICATION
New Delhi, the 12th January, 2009

G.5.R. 24(E).—In exercise of the
powers conferred by clause (c¢) of Section
29 of the Code of Civil Procedure, 1908 (5
of 1908), the Central Government hereby
declares that the provisions of the said
Section shall apply to all civil courts in all the
countries who are parties to the Hague
Convention on the Service Abroad of
Judicial or Extra-Judicial Documents in Civil
or Commercial Matters, 1965.

[F.No. 11(28)/2004-Judl.]
S. K. DULLO, Addl. Legal Adviser
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